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'ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS ETC..

The following Act of the Arndhra Pradesh Legisla-
tive Assembly received the assent of the Governor on
the 11th May, 1990 and the said assemt is hereby
first published on the 14th May, 1990 -in the Andhra
Pradesh. Gazette for generalsinformation:— .
ACT No. 9 GF 1990.

An Act further to amend the Telugu University Act,
1985,

Be it cnacted by the Legislative Assembly of tae
State of Andhra Pradesh in the Forty-first Year of the
Republic of India, as follows:— ‘

1. (1) This Act may be called the Telugu University
_{Amendment) Act, 1990,

(2) It shall be deemed to have come into force OR skort sitle
the 5th February, 1950. rPacmeat,
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Amendment of

section 8, 2. In the Telugu University Act, 1985

(here%nafter referred to as  the
Act 27 of Priuncipal Act), in section 8, after
1385.. clause (1), the following shall he"

inserted, namely -
"{1la) the Pro-Chancellor,;".

Insertion of 3. In the Principal Act, after section 9
the followiny new section shall be

new 5€ction
9A. inserted, namely:—

"Pro-Chan- 9a. (1) The Pro-Chancellor of the
cellor University shall be nomina-
ted oy +the Chancellor and shall hold
office for a period of three years.

(2) In the absence of the Chancellor
or during the Chancellor’'s inability to
act, the Pro-Chancellor shall periorm
all the functions of the Chancellor."s

4. The Telugu University (Amendment)

1 of :
Repss 2 Ordinance, 1994 is hereby repealed.

praivence
of 1994.

K. SATYANARAYANA -MURTHY,
Secretary to Government,
Legislative Affairs,
Law Department.
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" rendment of 2, In the Telugu University Act, 1885

section 1, (hereinafter refeczred to as the Principal

Act 27 of Act) in section 1, in sub-section (1),

1985 for the expression "“Telugu University
Act 12857, +he expression "Potii Sres-
ramulu Telugu University Act 19857 shall
be substituted.

amendment of 3. In section 2 of the principal Ack,
section2. in clause (i), for the. words YTelugu
University®, the words "Potti Sreeramulu
Telugh University" shall be substituted.

Amendment of 4, In section 3 of the principal act,
sectiocn 3, in sub-section (1), for thewdrds "Telugu
University", the words "Potti Sreeramulu

Telugu University® sball be substituted.

G. BHAVARI PR2SAD,
Secretary to Government,
Legislative Affairs & Jus tice,
Law Department.
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